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(6) I give herein below the details of liabilities/ dues to public financial institutions and government :-
(Mote: Please give separate details of name of Bank , institution, entity or individual and amount for each item)
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{(Mame of the School /College/ University and the year in which the course was completed.)
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with government transpon HiL MIL MIL HIL MIL
(including aircrafis and
helicopters)
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I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 10 the
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Note: I Affidavit should be filed latest by 3.0 PM on the last date of Filing nominations.
Z Afidavit should be sworn before an Lath Commissioner or Magistrate of the First Class or before o Notarn
Public.
A Al columns should be filled up and 1o column to be left blank. I there is no information o Turnish i respect of
any ilem, either “Nil™ or “Not aaplicable”, as the case may be, should be mentioned
b The affidavit should be either tvped or writien fegiblv and nearh,
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